T &

IN THE CENTRAL ADMINISTRATIVE TRIBONAL HYDERABAD BENCH
AT HYDERABAD.

0.A.N0D,628 ef 1994,

Between Dated: 2,11.,10485,

G.Suryavathi soe applicant

And
Unien ef India Rep by:-

1. General Manager, S.E.Railway, Garden Reach, Calcutta.

2. Divisienal Railway Menager, S,E.Railway, Visakhapatnam.

ses Respendets

Ceunsel fer the Applicant

: Sri, Y.Subrahmanyam

Ceunse)l fer the Respendeants : Sri, C.V.Malla Reddy, SC fer
Railways.

CORAM:?

vanthls Mr. A.B.Gerthi, Administrative Member
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0.A, 6208/94. Dt. of Decision : 08-11~95.

ORDER

| As per Hon'ble Shri A.B. Gorthi, Membsr (Admn.) 4

The applicant is the widou of Late Sri G.Suryanarayans
who disd en 18-02-1993 whils working as 3 Machinist Grade-1I1 under
the raspondsnts. The prayer of the applizant is for a directien
to the raspondents to provide employment assistanﬁﬁ%u her sdopted

son, Shri G.Chiranjeamyi o0 compassienate grounds.

2. The rsspendsnts pefute the claim of the applicant en
to have

+ se-+ +ha .4ontion, if any, apppare@lﬁtakan plagse
after the death of the employes~ths respongencs weie —---

satisfied with the desd of sdoptien as it uas net registered and

@as it wgs only axéﬁﬁgﬁharfidavit. In the counter apridavit alsn_,vﬁ&;

the respendants ﬁaﬁs taken the standﬁ that Shri G.Chiran jeevi
is nat legally adépted son of late employees. It was furthar
atsted in the counter apfidavit that the applicant peceived an

amount of Rs. 72 ,085/= as pensionary bsnafits and that she is

receiving a monthly pensisn of Rs, 705/-.

the '
Ladaptlan of Shri G. Chiranjceuz

3; On thequastion\_uhat?gg_
is yalid gpre net, 1 Havye heard lesrned ceunsel for both the
parties at consideraole langth. The rslasyant rscord prom the
department alsc has been called faor and peruse by ma. 1 find
that in one of the declaratiocns made by the smployse himsaslf

in 1983 for thes purposs af aptaining pass ﬁnd PTs, &ib-uas Statad
that he had ﬁn @dopted son aqed 18 years. Furthar,‘?#find that
aftar the death of tha‘ampleyse,indapendent anquiries yere made

from the co-warkers and it was found that ths employse lseft

behind not only his widow but &lse a son nama G.Chipanjesvi.
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Accordingly, the compstent autherity vide his erder dated 14-09-93
sanctionad payment of 0.C.R.G. to both the widow of the applicant

and alsc to the son {chiranjeevi) in equfal sheres.

4., In view of the éfara-stafed, it would not be appropriate

for the rsspendents now to re ject the claim of the applicant for

dor B
appointment of aniadeptad sen;“ﬁﬁﬂ;aly en thes ground that the

; gt’\"l’ h
. :

adoption does not appear to he giﬁharrganuine or legally yalid.

Ths respondents are therafaraéigéyiféa}td consider ths paguest

——

of ths applicant for giving appointment to hear adopted son on
compassionat® growiw-. .

- , 2111 afeaurse kaks. into

consideration pn merits of the cas® in geciding the requsst of r

the applicant;igjothsqhorda)the raquest of the applicant will net
)

be rajscted,khﬁﬁrgly on the ground that the gdeption of Shri e

G.Chiranjesvi is not legally valids

Se The DA is erdered accordingly. No coats,

(A.B. Gort ;
Mmember ( Admn.
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Dated : Ths Bth Nov. 1995.
(Dictated In Open Court)

Ceopy to:i- .
1. General Manager, S.E.Railway, Unien of India, Carden Reach,
Calcutta, ' i
2. Divisienal Rallway Menager, s.E.Railway, Visakhapatnam. l
3, One cepy te Sri. v.Subrahmanyam, advecate, H.Ne,.45=-58=7,
spr Narasimhanagar, BPO Salagramapuram, visakhapatnam.
4. One cepy te Sri. C.V.Malla Reddy, SC fer Rlys, CAT, Hyd.

5. One cepy te Library, CAT, Hyd.

6. One spare CcepY.

rRem/ =




HECKZD BY

. m,,__e T
'TYPED BY o ;

BY APIROVED 7Y ,’
. i
- N T‘-IE CLI\T"‘RAL ADMINISTRTIVE TETEUNAL

HYDERABAD BECH AT. HYTERARAD,

HON'BLE MR, A.E. GORTHI, ADMINTIST=Z-
- TIVE MEMBER.

" HON "BRTMR :
M_N
Jvﬁfffﬁﬁ MEMTER.
PORBER/JUDGEMENT _ _
DATED ¢ qﬁ?l\\\ﬁlb 1995,
. 1 .
Mo Bes /R A 7/ CTETNOS i
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T'. A. _Nfo.._' aaaaaa e (WIB RO, )

AKITTED AND, INTERIM DIRECTIONS I. UED
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'w,,a”DIqPO;ED OF WITH DIR“CTIOWS
DISMISSED. . ' ' .

DISMISSED AS WITHDRAWK.

.~ O ORDER AS TO COSTS.

_Rsm/-

: &nual As fiminist P
B DESPA?ELM:L

\Luovlsss T
j Fﬁ"’!;fﬁ "y BENeA .






